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1. INTRODUCTION

1.1. Introduction
Mining is an important economic activity which has the potential of contributing to the
development of areas endowed with the resources. Materials recovered by mining include
bauxite, coal, diamonds, iron, precious metals, lead, limestone, nickel, phosphate, rock salt, tin,
uranium etc. Mining in a wider sense can also include extraction of petroleum, natural gas, and
even water.

India is the developing country and it is the 2" largest populated country in the world.
The infrastructure, industries and urbanization are the main key points for a developed /
developing country. The main raw materials for construction of these key points are riverbed
material (RBM) like sand, gravel and boulders which are obtained from the rivers viz.
perennial, seasonal, and annual. The perennial river, in the northern region of India, are Indus,
Ganga, Yamuna, Beas, Jhelum, Satluj, Ravi, and Chenab which provides a large amount of
river bed material for the developmental activities [1.234]. But due to the rapid growth of
population across all states of India, these rivers are being overexploited there by affecting all
natural resources including RBM. The situation has become worse as these rivers are being
mined out unscientifically leading to the many environmental effects in and around the river

ecosystem [s].

1.2Riverscape

Rivers are the fundamental components of a landscape and are much more than just the water
flowing inside it. River water is major component which links several interdependent
components such as rocks, sediment, and living organism to form a river ecosystem. These
complex systems of flowing waters drain through specific land areas through multiple and
complex interactions of geological, geo-morphological, climatic and hydrological processes.

1.2.1 River as an ecosystem

Rivers provide habitat for many biotic communities all along their courses. The longitudinal
changes in community structure within a river system reflect differences in the capacity of
various species to tolerate the changing physical and chemical conditions along with
differences in food resources, predators, and competitors in the system. A river ecosystem
consists of interrelated living and a non-living environment. Flow or hydrology is the central
driving force of river ecology. From a biological point of view, flowing water has a number of

advantages over stagnant water. It is constantly mixed up by turbulence providing nutrients,
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exchange of respiratory gasses, and removal of wastes. Lotic water is fundamental for the
downstream and lateral movement of plants and animals. However, the character of flow
changes from the headwater to the river mouth leads to a characteristic zonation for the biota
of rivers. In floodplain rivers, the recession of the annual flood delivers high levels of dissolved
organic carbon and detritus (wood, leaves, seeds, etc.) to the main channel. This lateral

connectivity is so important for sustaining the integrity of large floodplain rivers.

1.2.2 Components of river corridor

The fundamental component of river corridor is the riverbed, flood plain and transition upland
fringe as the riparian zone. Riverbed is naturally lowered landform usually used as a
passageway for flowing water. The next component is the floodplain which is the neighbouring
part of the riverbed, flooded by high water at different intervals varying from very often to
seldom. The floodplain may be situated on either one or both river banks, depending on relief.
The transition upland fringe comprises the riparian zone. It begins above the floodplain and

forms the frontier between the river corridor and the adjacent landscape.
1.2.2.1 Riverbed

The shape and size of the riverbed are defined by the equilibrium of the energy of the water
stream (slope and water velocity) and the resistance of substratum (particle size of the sediment
and its runoff). If we illustrate this on a scale where we have the sediments on one side and the
water energy on the other, every decrease in the water energy will result in smaller sediment
particles and in the widening of the riverbed. Riverbed material chiefly determines the
morphology of the river. It represents the sediment eroded from upstream, their transportation
and deposition on river floor at downstream. It can be composed of boulders, coarse and/or fine

materials.
1.2.2.2 Floodplain

The floodplain is divided into two parts: hydrologic floodplain and topographic floodplain. The
hydrologic floodplain is an area inundated about two out of every three years. The topographic
floodplain includes the hydrologic floodplain up to the altitude reached by a flood peak of given
frequency every 100 to 500 years. The topographic floodplain is used in spatial planning and
development, and all the activities therein consider the risk of flooding. For instance, no human
settlements or important infrastructure facilities should be developed in the floodplains. The
floodplains, especially those downstream, are dynamic systems with many various components

that undergo a continuous process of formation or disappearance

2|Page



1.2.2.3 Riparian zone

Riparian zone is a very important component of the river corridor, and its ecosystem
significance is even higher. Riparian zones form the interface between aquatic and terrestrial
systems along inland watercourses. They have a disproportionate ecological role in the
landscape considering their narrow extent, which makes them a good example of small natural
features. Riparian vegetation plays an important role in riverbank consolidation and prevention
of coastal erosion. Riparian species protect against erosion. The roots of riparian vegetation
also serve as a filter that "swallows™ most of the nutrients dissolved in groundwater before
reaching the river. Vegetation in catchment basins considerably slows down rainwater runoff
to the river, thus decreasing the risk of a high tide. The abundant vegetation controls
evaporation from earth surface and keeps groundwater near the surface. Thus riparian zone
plays a significant role in the restoration of river banks, its conservation and checking soil

erosion.

1.2.3 Influence of channel morphology in river ecology

The morphology of a river channel results from the movement of water and sediment in relation
to the material locally available in the bed and the banks. Hydraulic and morphological
variability through space and time determine the different habitats within a given river channel
and also in the adjacent riparian and floodplain zones. Channels change in a variety of ways
through the processes of erosion and deposition. Surface runoff and sediment load changes in
response to land use alterations such as deforestation, agriculture, grazing, urbanization and
other influences. However, a change in the discharge and sediment load rarely produces an
immediate response but instead initiates a change, or sequence of changes, which may extend

over a long period.

1.2.4 Human interventions on river environment and threats

Today, the dynamics of river systems are affected significantly by human interventions either
within the catchment or directly within the river corridor. Human induced disturbances like
erosion and abrasion, siltation and burial, desiccation and extremes of water quality play a
critical role in damaging or organizing communities and ecosystems in river. Ecologically and
geo-morphologically, running waters are ever-changing systems. It is often implicitly assumed
in fluvial geomorphology that, given sufficient time between disturbances or environmental
changes, a fluvial system will reach a state of adjustment with a characteristic form, and that a

dynamic steady-state will be maintained. In many cases, streams do maintain dynamic steady-
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state equilibrium, but many do not, either because they are too frequently disturbed, or they are

inherently unstable.

River regulation by dams, diversions, channelization and other physical controls, resource
extraction including RBM has significantly altered majority of the rivers. The physical,
chemical and biological characteristics of rivers suffer from these effects. In addition to directly
altering river flow, anthropogenic activities transform the landscape through which the river
flows. Erosion delivers more sediment to the river channel, with detrimental effects on the in-
stream habitat. Removal of riparian vegetation leads rise in temperature of overlying waters,
shift from heterotrophy to autotrophy, reduced bank stability, and loss of the natural capacity
to prevent sediments and nutrients from reaching river channels. Anthropogenic activities also
enhance the quantity of chemical wastes entering rivers, both from agricultural and urban

Sources.

1.3 River-bed material mining

River sand and gravel are generally mined from alluvial deposits — both from active channels
river bed and flood plains/overbank areas. Mining of sand and gravel from active channels is
referred to as in-stream mining and mining from overbank areas in the lowlands as floodplain

mining.
1.3.1 In-stream mining

In-stream sand deposits are easily accessible, well-sorted, and generally free from fine
particulates such as silt and clay. Hence, it is extensively used in construction industry for
concrete preparation and plastering. Different methods are adopted to extract sand from the
active channels of river systems. The commonly adopted practices are (i) pit excavation and
(ii) bar skimming (also known as bar scalping). Pit excavation can be classified further into the
dry pit and wet pit mining. Dry pit mining refers to mining of sand from dry ephemeral stream
beds by manual or mechanical methods using conventional bulldozers, scrapers, and loaders.
Wet pit mining requires the use of a dragline or hydraulic excavator to extract sand and gravel
below the water table level or within a perennial stream itself. If the water is shallow, mining
is carried out manually. In some cases, high power jet pumps are used for the extraction of sand
from wet pits and river channel. Bar skimming involves scraping off the top layer (of variable
thickness) from a gravel bar without excavating below the summer water level. Bars are
temporary storage features in which sand and gravel pass through. Controlled bar skimming is

a recommended sand extraction method in most of the developing countries as a means of
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achieving stream resource conservation while sustaining the mining industry. Bar skimming is
somewhat a controlled type of sand extraction. Usually, bar skimming is done above the water
table and within a minimum width buffer that separates the excavation site from the low flow
channel and the adjacent active channel bank.

1.3.2 Floodplain mining

Floodplains and terraces (older floodplains) are the sites of sediment storage in river systems
and can contain large quantities of sand and gravel. Floodplain mining pits often extend below
the water table, which can provide a convenient water source for separating desired particle
sizes from the excavated materials. The deep pits left after floodplain mining often coalesce
due to the collapse of the separating boundary walls of the pits. Under high flow regimes of
monsoon, some of the pits can even be captured by the river ultimately leading to valley
widening and disfiguration of the natural channels. All these processes not only change the
aesthetics of floodplain areas of the river but also impose tremendous pressure in the geo-

environmental and socio-economic settings of the region.

1.4 Impact of river-bed mining
River-bed material is vital for sustenance of rivers. The river-bed mining has several impacts
on the river environment. Sand mining disturbs and completely remove the habitat from the
mined zones. It leads to changes in its channel form, physical habitats and food webs — the
river’s ecosystem. It also increases the velocity of flow in river which destroy flow-regime
eventually erodes the river banks. Major impacts of the riverbed mining are as follows

« Channel widening causes shallowing of the streambed, producing braided flow or

subsurface inter-gravel flow in riffle areas, hindering movement of fishes between pools.

« Riverbed becomes dry due to exposure to solar radiation decrease the surface and

groundwater.

» Depletion of sand in the streambed causes the deepening of rivers and estuaries, and the

enlargement of river mouths and coastal inlets. It leads to saline-water intrusion.

« Removal of vegetation and destruction of the soil profile destroys habitat above and

below the ground and faunal population decrease.

Sand budget of a particular environment is essential to project the mining potential before sand
mining. Specific hydrologic and hydraulic information are necessary. The riverbed material
(RBM) mining is widely perceived as a developmental activity with its associated economic

dimensions. The geo-morphological and hydrological aspects usually draw public attention
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only during the floods and droughts. With the increased awareness about pollution,
environmental aspects of mining have also started drawing public attention. However, the

ecological impacts of mining still remain within the domain of scientists.

1.4.1 Impact on geomorphology and hydrology

Sand mining disturbs the equilibrium of a river channel because it intercepts material load
moving within a dynamic system and triggers an initial morphological response to regain the
balance between supply and transport. Habitat alteration is also inevitable when morphological
adjustments take place. The extent of these effects depends on the type and scale of sand
extraction, the channel's resistance to erosion, and watershed differences in hydrology and
sediment transport. The various effects of sand mining on the river bed geomorphology and

hydrology are discussed below:

1.4.2 Changes in bed forms

River channels transport sediments and water from headwaters to its mouth. They are built up
and maintained by erosion and deposition of sediments during river flows. Water current
velocity varies from one part of a given cross section to another. Most rivers experience a wide
range of flows along its river course. In relatively undisturbed river systems a condition known
as dynamic equilibrium exists where gradual erosion of outside bends of river meanders and
deposition of eroded material on inside bends occurs. A dynamic equilibrium is formed within

the alluvial channels:

(i)  The quantity of sediment,

(if) Particle diameter or size of the sediment,
(iii) Water discharge and

(iv) Slope of the stream.

If any one of these four variables is altered, the river loses its equilibrium, ultimately leading
to channel instability. Channel stability in a given river reach occurs from a delicate balance
among river flow, channel form, the influx of sediment from the watershed and loss of sediment

to downstream reaches.
1.4.3 Toe cutting and bank erosion

Indiscriminate sand extraction from the river beds often aggravates bank erosion incidence.
Mining reduces the strength of river banks and resistance to erosion by enlarging channel cross

sections and by damages to bank integrity and riparian vegetation at access points.
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1.4.4 Turbidity and water quality

Wash-water discharge, storm runoff, and dredging activities from improper sand and gravel
operations cause re-suspension of sediments and increase the turbidity of streams. Turbidity is
greatest at dredging sites or wash water discharge points. Turbidity decreases with distance
downstream and can be controlled by containing runoff and by filtering or containing wash
water. Water temperature and dissolved oxygen of streams can be changed if in-stream mining

reduces water velocity or spreads out the flow over shallow areas.

Water quality is greatly impacted due to stockpiling and dumping of excess mining materials
and organic particulate matter, and oil spills or leakage from excavation machinery and
transportation vehicles. Increased riverbed and bank erosion increases suspended solids in the
water at the excavation site and downstream. Suspended solids may adversely affect water
users and aquatic ecosystems. The impact is particularly significant if water users downstream
of the site are abstracting water for domestic use. Suspended solids can significantly increase

water treatment costs.

1.5 Impact on ecology

1.5.1 Riparian habitat, flora, and fauna

All species require specific habitat conditions to ensure long-term survival. The impact of
mining goes much beyond the immediate mine sites. The fertile land, valuable timber resources
and wildlife habitats in the riparian areas are lost. A stream habitat gets degraded resulting in
loss of fisheries productivity, biodiversity, and recreational potential of the area. Factors that
increase or decrease sediment supply often destabilize the bed and banks which in turn results
in dramatic channel readjustments affecting the life forms and the habitat developing process.
Furthermore, movement of unstable substrates results in downstream sedimentation of habitats.
The complete removal of vegetation and destruction of the soil profile destroys habitat above
and below the ground as well as within the aquatic ecosystem, resulting in the reduction in
faunal population. Channel widening condition continues until the equilibrium between input

and output of sediments at the site is re-established.
1.5.2 Biological environment

The environmental impact due to dredging stems from the suspension of sediment themselves
and the release of pollutants from the disturbed sediment. Thus, dredging induced suspensions
can perturb water quality and affect local biota. The operational design, scale, and duration of
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activity are significant factors since each material handling phase - extraction, transport, and
emplacement can generate undesirable effects. While the direct environmental impacts
associated with offshore dredging are due to the massive displacement of the substrate and the
subsequent destruction of non-motile benthic communities, the resulting indirect impacts are

more subtle and can escape recognition by an untrained person. They include:

a) Restriction of feeding and respiratory efficiencies and induced mortalities in bottom-
dwelling biota as a result of the smothering effect of sedimentation;

b) Reduction of the primary productivity (photosynthesis) due to turbidity in the water
column;

¢) Introduction of abnormal volumes of organic material and nutrients, thus increasing
the biological oxygen demand (BOD), which in turn reduces oxygen levels and
productivity;

d) Reintroduction of toxic substances uncovered by mining activities;

e) Inadvertent destruction of the adjacent habitat critical to the life cycles of certain
organisms.

f) Disruption of migratory routes of motile organisms.

1.5.3 Destruction of riparian vegetation

Riparian vegetation is damaged by heavy equipment, processing plants and gravel stockpiles
at or near the extraction site. Heavy equipment also causes soil compaction, thereby increasing
erosion by reducing soil infiltration and causing overland flow. The natural hydraulics of the
riparian zone during infrequent elevated flow levels (1 in 3 or 5 year events) are disturbed by
temporary bridges and mounds of soil overburden and sand. In such cases water, with important
nutrient and silt loads, may be prevented from being deposited on riparian terraces downstream
of the disturbance. This can significantly impact on the recruitment of certain species which
are reliant on these events for their long-term persistence on these terraces. In other words, a
generation of recruitment may be lost causing a gap in the population structure which can be

exploited by other species, commonly exotics.
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2. CONTEXT OF THE STUDY

The account of the mining in allocated sites in river Ganga in Haridwar district spans over a period

of about six years is briefly described in the following sub-sections.

1.

Industrial Development Division, Uttarakhand through office memo No. 898/VII-
1/167-B/2010 dated 21% June 2011 received six application for total mine lease area of
2.048 ha located in private land in Khasara No.- 300,301,302,303,304,&305 village
BishanpurJharda (Ahtmaal) Tehsil and District Haridwar out of which, applicant
Ramesh Chandra Arora was granted permission of mining for 3 years on the basis of
fulfilling all the conditions set by District Administration and Geology and Mining
Department of Uttarakhand (Annexure 1).

Industrial Development Division-1 of Uttarakhand through office memo No. 896/V1I-
1/168-B/2010 dated 21 June 2011 received six applications for lease of mine area
(0.7775 ha) located in Khasara No-183,184 &185 in village Bishanpur Jharda, Tehsil
and District Haridwar out which, applicant Rajendra Kumar was granted permission of
mining for 3 years on the basis of fulfilling all the conditions set by District
Administration and Geology and Mining department of Uttarakhand (Annexure 2).
Environmental clearance was accorded on 21 October 2013 to Ramesh Chandra Arora
which was suspended on 6" June 2014 and again revoked on 2" December, 2014.
Permission for mining was granted on 30" January 2015 (Annexure-3, 4, 5).
Environmental clearance was accorded on 31% January, 2014 to Rajendra Kumar which
was suspended on 6™ June 2014 and again revoked on 2" December, 2014. Permission
for mining was granted on 30" January 2015 (Annexure-6, 7, 8).

The O.A. No. 40 of 2015 titled Sandeep Kumar V/s MoEF&ors was filed before the
Hon’ble National Green Tribunal, New Delhi alleging illegal mining in river Ganga area
of district Haridwar.

The Hon’ble National Green Tribunal directed vide orders dated 25" July 2018 to
constitute the committee of the officer of the state of Uttarakhand to assess the
environmental degradation (Annexure 9).

Vide letter no 686 (1)/X-3-18-15 (21)/201 dated 28" August 2018 FRI was assigned

the work to assess the environmental degradation.
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3. METHDOLOGY

In pursuance of the Hon’ble National Green Tribunal’s order and the directions of the
MOoEF&CC, a team of scientists of Forest Research Institute (FRI) Dehradun was constituted
to study and assess ecological damage in the mining area.

On site visit was conducted on 20™ Sept, 2018 by team of FRI along with the officials of
Revenue Department and Geology and Mining Department of Uttarakhand (Annexure-10).
The FRI team examined the available reports, maps and other documents as secondary data
before undertaking field study for environmental degradation. FRI team of experts again visited
the mining site on 5 June 2019, 12" June 2019 and 16" July 2019 to collect the field data
(Fig.1). Discussion were held with the mining department officials and local people.

Figure 1: Visit of mining site by team of FRI
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3.1 Location and extent of mining

Site-1: The mining site of applicant Shri Ramesh Chandra Arora (Respondent-6) is located at
village Bishanpur Jharda (Ahtmaal) Tehsil and Disttict Haridwar. The Khasra no of the site is
300, 301, 302, 303, 304 & 305 and the area is 2.048 ha. The site is a part of riverbed of Ganga.
Latitude of the site is N 29°49'40.27" and longitude is E 78°09'27.71" (Fig. 2, 3&4).

Site-2: The mining site of applicant Shri Rajendra Kumar (Respondent-7) is located in village
Bishanpur Jharda, Tehsil and Dist-Haridwar. Mine lease area is of 0.7775 ha in Khasra No-
183,184 &185. The Latitude of the site is N 29°50'39.25" and longitude is E 78°09'23.45" (Fig.
2, 3&4).
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Figure 2: Location of Mining Sites of Respondent No. 6 and 7
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Figure 4: View of mining site-1

3.2 Vegetation assessment of the mining site and adjoining area in the river Ganga

To study the ecological impacts of sand mining in river, a rapid assessment was carried out by
doing trail walks radiating in two different directions from the mining sites. The vegetation
assessment was carried out on the basis of sample data collected from bank and nearby mining
sites in riverbed of river Ganga. The vegetation survey in different habitats as mentioned above
was carried out using random quadrat sampling method. The size of the quadrat was 10m X
10m for trees, 3m x 3m for shrub and saplings and 1m x1m for herbs and grasses. However
since there was no species in the form of tree to be seen on the site, therefore data were collected

for shrubs, saplings, herbs and grasses only.

3.3 Bacterial colony forming units (CFU) assessment of the mining site in the river Ganga
The bacterial diversity has immense importance in streams and rivers as components. We
simply regard streams as part of the hydrological cycle such as soil waters and interstitial
groundwater in which bacteria are transported passively. However, typical freshwater bacteria
represent small cells with oligotrophic lifestyles. For the isolation of bacteria, serial dilution
method given by Johnson and Curl 1972 [5; was followed using Nutrient Agar medium. Nutrient
agar was poured in each sterilized petri dishes. 1 ml of 10 dilution was spread on the petri dish
having nutrient agar media. Then the petri dishes were incubated at 37°C for 48 hours in
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inverted position. After 48 hours the different colonies were counted with the help of colony
counter. Inoculated petri plates were then incubated upside down at 30 + 1°C for 24 hours in a
BOD incubator. The number of bacterial colonies forming units per plate was counted. Fungi

population was also counted as above only the media used was Potato dextrose agar (PDA).

3.4 Estimation of total River Bed Material

The area under mined was delineated as per Sajara map and Khasra no allocated to the
applicants. Depth of the mining was taken as 1.5 m as prescribed in EC. Total RBM extraction

was estimated following the calculation as under:
Total Volume of the site=Area of the site x permissible depth of mining
Total RBM in tons= Volume of the site x1.89

Where, 1.89 is the factor used by mining department for conversion of volume of RBM into

mass of RBM in ton.

3.5Environment damage assessment

Observations were recorded to estimate the extent of damage occurred to the environment. As
the mining site was located in the river bed of Ganga which has been noticed submerged
throughout the year, damage to the flora with existing sites was found very meagre. However.
Visible damage was noticed in the riverbed area and river banks because of the mining activity.
Therefore Net Present Value (NPV) was estimated to balance the uncompensated benefits till
the areas start providing the ecological goods and services benefits comparable to their natural
state. The Indian Institute of Forest Management (IIFM) Bhopal and Forest Survey of India
(FSI) Dehradun developed researched methodology for valuation of the ecosystem services
published in November 20146 under the title 'Revision of rates of NPV applicable for different
class/category of forests' was followed for the estimation of the NPV. Salient features of the

methodology are given below.

e Values of 12 ecosystem services and goods, namely (i) Bamboo (ii) Fodder (iii) Timber,
(iv) NTFP (v) Carbon sequestration (vi) Fuelwood (vii) Gene-pool conservation (viii)
Pollination and seed dispersal, (ix) Water recharge (x) Soil conservation (xi) Water

purification and (xii) Carbon storage were taken into account.

e The item-wise values have been summed up in appropriate proportion to arrive at the

total economic value (TEV) per hectare.
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351

The Forest Type Groups of the Champion and Seth classification of forests forms the

criteria for the first level of stratification.

Each of the 14 forest type groups adopted in this process has been further stratified on
the basis of four forest cover density classes, namely (i) very dense forest (VDF: density
>70%), (i) moderately dense forest (MDF: density 40-70%), open forest (OF: density
10-40%) and (iv) less than 10% forest (LTF: density <10%). Hence, theoretically, there
are 14x4 or 56 strata in the whole country.

A weighted average of the physical rotation of the dominant tree species of the area is
taken as the period for calculating NPV. Two alternative rates of discount, 4%, and 6%

have been suggested.

It has been acknowledged that while plantations can never replace natural forests, these
measures certainly compensate for a proportion of the ecosystem services lost as a result

of non-forest use.

Since the NPV asked from the user agency is in addition to the cost of the compensatory
afforestation, the final NPV rates have been adjusted to account for the proportion of
the value of ecosystem services restored due to compensatory afforestation. The
adjustment factor has been termed as Standard Compensatory Afforestation Restoration
Factor or SCARF.

Comparison of Forest Type Group with the forest of mining area

The mining area is similar to the Tropical Dry Deciduous Forest of the Champion and Seth’s

forest type classification system. Taking worst case scenario, the normal forest density in the

land was taken as LTF or less than 10%. According to the NPV rate table prepared using 4%

discount, the NPV rate of Tropical Dry Deciduous Forest of LTF density class is Rs. 7.73 lakh
per hectare. SCARF i.e. 4.36% as given in the SCARF table using 4% discount was used to

calculate the discount.
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4. OBSERVATIONS

4.1 Vegetation assessment

The mined out areas are altogether barren and bereft of vegetation. The abandoned mining site
was in the main course of river Ganga and an inland patch around the site was showing signs
of grass revival to some extent. A complete inventory of the trees, shrubs, herbs and grasses
found in all the sample plots in the mined out riverine areas were prepared. The tree species
Holarrhena antidysenterica in the form of saplings, the shrub species Calotropis procera, ,
Ipomoea carnea, Pogostemon benghalensis, Senna occidentalis and Xanthium strumarium,
and herbs & grasses, such as Tridax procumbens, Achyranthes aspera, Solanum indicum,
Cassia occidentalis, Cynodon dactylon, Eragrostis tenella, and Cyprus sp., were found in the
area. The FRI team carried out assessment of the present status of vegetation around the mining
sites and ecological parameters such as species richness, frequency, density and diversity were
calculated (Table 1 to 5).

Trees found around the mining site: Trewia nudiflora, Diospyros Montana, Morus alba and
Holarrhena antidysenterica

Shrubs found around the mining site: Solanum indicum, Lantana camara, Calotropis
procera, Ipomoea carnea, Pogostemon bengalensis, Senna occidentalis and Xanthium

strumarium

Herbs and grasses found in and around the mining site: Achyranthes aspera, Solanum
indicum, Cassia occidentalis, Tridax procumbens, Euphorbia hirta, Vernonia cinerea,
Boerhavia diffusa, Ichnocarpus frutescens, Indigo feralinifolia, Sida acuta, Triumfetta
rhomboidea and Cynodon dactylon, Eragrostis tenella, Dichanthium annulatum, Saccharum

spontaneum, Digitaria ciliaris, and Cyprus sp.

It is observed that

e Not even a single tree species was recorded in the vicinity of mining site. The seedling
and sapling of only two and three tree species respectively as mentioned above were found
near the riverbank site around the farmers’ fields.

e Total six numbers of shrubs (species richness) were recorded at the river bank of site-2
whereas at the site of mining area no shrub species were found. Shrub species were not

found on either sites of river bank and mining area at site-1.
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The density of shrubs (number per hectare) was 43300 at the bank of river at site- 2.

The total number of herbaceous species (species richness) in river bank, and mining site

areas were recorded in order of 8 & 5 at site 1 and 7&5 at site 2 respectively.

The density (individual/m?) of herbaceous species was recorded higher at the site of mined

out area (7.81 &7.15) than the river bank area (4.19 &4.93) of both the sites.

The diversity of herbaceous plant was higher near the mining site than the river bank area

at site-1, whereas it was higher in the riverbank than the mining site-2.

Table 1: Ecological parameters of herbs at site-1 nearby bank

Herbs I;)e:nsity Frequency Shanpon-Weiner
(Individual/m?) (%) Diversity Index (H')
Cynodon dactylon 21.67 100.00
Euphorbia hirta 4.33 100.00
Tridax procumbens 2.33 100.00
Indigofera 1.33 33.33
Artemisia indica 1.67 100.00 1.099
Cyprus sp 4.33 100.00
Achyranthes aspera 1.00 66.67
Xanthium stumarium 1.00 66.67
Total 37.66 -

Table 2: Ecological parameters of herbs at site-1 at the mining site

Density Frequency | Shannon-Weiner
Herbs (Individual/m?) (%) Diversity Index (H")
Cynodon dactylon 31.67 100.00
Euphorbia hirta 4.00 100.00
Saccharum spontaneum 28.00 100.00 1.152
Cyprus sp. 5.67 66.67
Achyranthes aspera 1.00 33.33
Total 70.34 -

Table 3: Ecological parameters of shrubs and sapling at site-2 nearby bank of river

Shrubs Density Frequency | Shannon-Weiner
(Individual/ha) (%) Diversity Index (H')

Calotropis procera 6700 33.33

Holarrhina antidysentrica 3300 33.33

Ipomoea carnea 10000 66.67 1.16

Pogostemon benghalensis 3300 33.33

Senna occidentalis 13300 66.67

Xanthium strumarium 6700 66.67

Total 43300 -
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Table 4: Ecological parameters of herbs at site-2 nearby bank of river

Herbs Density Frequency Shgnno_n-Weiner
(Individualim?) | (%) ey Index
Cynodon dactylon 21.00 100.00
Eragrostis tenella 3.67 100.00
Tridax procumbens 5.00 100.00
Cyprus sp 10.33 100.00 1.27
Achyranthes aspera 2.33 100.00
Solanum indicum 1.00 66.67
Cassia occidentalis 1.00 66.67
Total 44.33 -

Table 5: Ecological parameters of herbs at site-2 at the mining site

Density Frequency Shannon-Weiner

Herbs (Individual/m?) (%) Diversity Index (H")
Cynodon dactylon 29.00 100.00
Eragrostis tenella 6.33 100.00
Saccharum spontaneum 24.33 100.00 1.18
Digitaria ciliaris 4.00 66.67
Achyranthes aspera 0.67 33.33

Total 64.33 -

4.2 Bacterial population assessment

RBM samples were collected from site 1and 2 which were under mining in the year 2014-15.

In the microbial analysis none of the samples were found to have fungi colony. The bacterial

colonies were more in site-2 in comparison to site-1 (Table 6, Fig. 5).

Table 6: Bacterial colony forming units (CFU) from the mining site

Sample Bacterial CFU per plate at 108
dilution
(Site-1) B1 248
B2 230
B3 200
(Site-2) Al 350
A2 300
A3 320
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Figure 5: Bacterial population of site 1&2
4.30bservation on extraction of RBM

During the visit to the mining site-1and 2 (Fig. 6) it was observed that the mining sites are in
the riverbed of Ganga. Four visits were conducted since the assigning of the work but in the
three occasions the sites were found submerged in the water except a small patch of island left
near the mining site. Hence sign of illegal mining could not be traced. Information from local

people also suggests that the sites remain submerged throughout the year.

Figure 6: View of mining site-2
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4.4River bank damage assessment

The mining sites are located in the riverbed and transportation of the excavated RBM has been
carried out through the bank of the river (Fig. 7). The Experts team made ocular observations
to assess the damage caused to nearby and river bank area due to transportation of RBM. Based
on the observation, the team unanimously agreed that an area of about 0.75 ha and 0.50 ha
could have been damaged at site land 2 respectively, during the movement of vehicles and
transportation of mined riverbed material.

Figure 7: View of mining site-2

4.5 Estimation of Riverbed Material

45.1 Estimation of potential riverbed material

The area allocated to the applicants was 2.048 ha and 0.7775 ha at site 1and 2 respectively, and
permissible depth for excavation of RBM was 1.5 m. The volume for extraction of RBM was
estimated 30,720 m3and 11,625 m® with total RBM weight of 58,368 ton and 22,159 ton from
site 1and 2, respectively (Table-7).
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Table 7: Estimation of potential riverbed material available for extraction

S No. Parameter Site -1 Site-2
1. A. Mining Area (ha) 2.048 0.775
2. B. Mining Depth (m) 1.5 1.5
3. C. Volume of RBM (m®) 30,720 11,625
i.e. AxB x10,000"
4. D. Total Weight of RBM (ton) 58,368 22,159
i.e. Cx1.9%

* Factor for conversion of area from hectare to m? =100m x 100m= 10000m?

# Factor for conversion of RBM volume (m®) into RBM weight (ton) taken as 1.9.

Note: The factor varied from 1.75 to 2.0 depending on the fraction of the RBM so
representative value as 1.9 taken for the RBM estimation.

45.2 Actual estimation of riverbed material

The mining lease was granted to the Respondent No. 6 & 7 during 2014 for period of three
years i.e., 2014-15; 2015-16; and 2016-17. The extraction of RBM by Respondents No. 6 was
56,383 ton which was lower than the fixed limit of 58,368 ton per year. Similarly Respondent
No.7 extracted 20,000 ton and 3100 ton RBM during 2014-15 and 2015-16, respectively which

was lower to the fixed limit (22,088 ton per year) (Annexure-11).

The fixed limit of extraction from siteland 2 were 58,368 ton and 22,088 ton, respectively
against potential RBM of 58,368 ton and 22,159 ton.

4.6 Observation compiled from documents and available reports

The project cost of applicant Ramesh Chandra Arora (Respondent No. 6) is Rs. 29, 18,400/-
(Rupees twenty nine lakh eighteen thousand and four hundred only) per year as per the lease
document. This amount is equally divided into 9 monthly instalments of Rs. 3,24,267.00
(Rupees three lakh twenty four thousand and two hundred sixty seven only) excluding the
months of July, August and September. The lease was valid for three years period from the
date of registration. Total permissible limit of RBM extraction was 58,368 ton per year. Ernest
money deposit (EMD) for the lease is Rs. 6,48,534.00 (Rupees six lakh forty eight thousand
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five hundred and thirty four only) in form of mortgage Fixed Deposit vide Serial No.
TDR/2011/MM791731 dated 27.12.2013 for a period of one year i.e., up to 27.12.2014, in
favour of District Magistrate Haridwar (Annexure-11&12).

As per the lease document of applicant Rajendra Kumar (Respondent No. 7), the project cost
is Rs. 11, 04,400/-(Rupees eleven lakh four thousand and four hundred only) per year. This
amount is equally divided in to 9 monthly instalments of Rs. 1,22,712.00 (Rupees one lakh
twenty two thousand and seven hundred twelve only) (Except for the months of July, August
and September).The lease was valid for a period of three years from the date of registration.
Total permissible limit of RBM extraction was 22,088 tons per year. EMD for the lease is Rs.
2,45,424.00 (Rupees two lakh forty five thousand and four hundred twenty four only) was
deposited in State Bank of India Roshanabad, Hardwar in designated Head of Account
(Annexure-11&13).

On the directives of Hon’ble National Green Tribunal on the application No. 40 of 2015 of Mr.
Sandeep Kumar Vs Uttarakhand State on 6 July 2016, a joint team of Revenue Department,
Geology and Mining Department and State Environment and Pollution Control Board
inspected mining sites of Sh. Ramesh Chand Arora (site-1) and Rajender Kumar (site-2) on
24.11.2016. The Committee found 70% area submerged under water and 30% dry area with no
mining activity at both the sites. However a pit of size 1ft deep, 15ft long and 8ft wide was
found at the site-2 (Rajender Kumar) from which sand had been removed from the upper
segment. The inspection report was submitted to the Hon’ble National Green Tribunal. Based
on the findings of the above report the volume and weight of the illegal RBM mining is given

below (Annexure-14):
Volume of illegal mining = 1 x15x 8 feet =120 ft3= 3.33m?
Weight of the illegal RBM mining= 3.33m3 x 1.9%= 6.327 ton or say 6 ton
Considering the prevailing market rate of RBM as Rs. 200 per ton
The cost of illegal RBM mining = 6 x 200= Rs. 1200/-

4.7 Computation of NPV

As discussed in earlier sections, the extent of damage is 0.75 ha and 0.50 ha for sites 1&2 and
the applicable NPV rate is Rs. 7.73 lakh/ha and SCARF adjustment is 4.36%. Therefore the
SCAREF adjusted NPV will be Rs. 7.393 lakh/ha. At this NPV rate, the total NPV for illegal
mining over an area of 0.75ha and 0.50ha will be Rs. 5.54 lakh and Rs. 3.69 lakh, respectively.

22|Page



4.7.1 Total environmental damage compensation

The expert’s committee found that about 0.75ha and 0.50 ha area of site 1 and 2, respectively

have been damaged due to mining activities affecting the environment of the local area.

Following the adjusted rate of NPV the estimated cost for environment damage of site 1&2 are

5.54 lakh and 3.69 lakh respectively. As mentioned in earlier section inspection report

submitted by joint team of Revenue Department, Geology and Mining Department and State

Environment and Pollution Control Board, envisaged 3.33 m?® illegal mining of RBM at the

site-2 which accounts for Rs. 1200/-. The total estimated compensation for the environmental

damage payable by respondent No. 6 &7 are Rs. 5.54 lakh and 3.71 lakh, respectively as given

below in table-8.

Table 8: Environmental damage cost

Kumar

S. | Respondent No | Ecological | Environmental damage cost (Rs. in lakh)
No. | & Name damage Illegal | NPV | Discount | SCARF | Payable cost
(ha) RBM adjusted
NPV)
1. | Respondent 0.75 - 7.73 | 0.337 7.393 5.54
No.6  Ramesh
Chandra Arora
2. | Respondent 0.50 0.012 | 7.73 | 0.337 7.393 3.6965+0.012
No.7 Rajendra =3.71
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5. CONCLUSIONS

The present assessment and conclusions drawn are based on the documents provided by

Geology and Mining Department of Uttarakhand and Site visits by FRI experts’ team. The

conclusions are as under followings:

1.

The mining lease was granted to the Respondent No. 6 & 7 during 2014 by Geology and
Mining Department of Uttarakhand State for period of three years i.e., 2014-15; 2015-
16; and 2016-17.

Execution of the mining activity was carried out during 2014-15 (as per
information/documents provided by the Geology & Mining Department).

The fixed limit of extraction from sitel&2 in were 58,368 ton and 22,088 ton,
respectively against potential RBM of 58,368 ton and 22,159 ton.

Extraction of RBM by Respondent No. 6 was 56,383 tons which was lower than the
fixed limit (58,368 ton). Respondent No.7 extracted 20,000 ton and 3100 ton RBM only
during 2014-15 and 2015-16, respectively which was lower than the fixed limit (22088
ton).

Both the mining sites (site 1&2) were found submerged (about 75%) under flowing
water whereas, leaving only (about 25%) area above the water level within main course
of the river. It seems that the river was replenished by RBM during monsoon seasons.
The mining sites were in the process of primary succession with respect to vegetation of
the mining sites.

Assessment of environmental and bank damage on both the sites was assessed through
ocular estimation of team and it was observed that about 0.75 ha and .0.50 ha area could
have been damaged at site-1 and 2 respectively, during mining activities carried out in

the riverbed of the river Ganga.

. The team during field visits has observed that none of the tree species was in the form

of tree. There was no any endangered and threaten species in mining site, river bank as
well as nearby area among trees, shrub and herbaceous species.

The bacterial diversity was recorded higher at site 1 in comparison to site site-2. None
of the samples had fungal colony.

Total environmental damage compensation payable by respondent No. 6 &7 has been

estimated as Rs. 5.54 and 3.71 lakh, respectively.
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6. LIMITATIONS

1. The mining lease was granted in 2014 but the study to assess the environmental damage
was carried out in 2019 after a gap of five years. During these five years the river get
replenished, hence quantum of mining and damage thereof could not be assessed
properly.

2. FRI team repeatedly visited sites to collect the factual information to estimate RBM
extraction but in every visit, most of the assessment area was found submerged with
water. Information from local people also suggests that the sites remain submerged
throughout the year. However the secondary data was used to estimate the RBM
extracted.

3. The extent of mining in terms of area and quantity of RBM is too small to assess
significant impact on ecology and hydrology of a river. Henceforth, the environmental
damage assessment has been carried out on the basis of ocular and physical observations

noticed at the mining site.

*hkkkhkkhkkkhkhkkkhhkikkiik
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e , , Annexure-3

:
d-evel Envuronment lmpact Assessment Authority, Ajabpur Kala Mothorowala
Dehradun Uttarakhand : ‘

(Constltuted by anstry of Environment and Forests Government of India. )

No /72 —1(276)/2013
Dated LY October, 2013:

: 'Shrt Ramesh Chandra Arora,
416, Balupur Road, Dehradun,

-Env:ronmental Clearance under EIA n' lflpatldn dated 14.09.2006 for for Plc)(lng of sand bajr
.and boulgers in Khasra No - 300, 301 ﬁ03 3 1& 305 Vill- Blshanpur Jhard¥ (Ahtmaal), Tehsx
; . .

& Drst Haridwar. -

t
I

..4',,_

‘?'li"

Sir, ' ' '
Kindly take -reference to your apphcahon/proposal dated 23. 09 2013 regardmg above menttoned
-subject. The proposed activity has been listed in"scfiedule 1 (a) of the EIA Notification.2006 and the mine lease
-area being less than § ha; hence grant of environmantal cleafance is being considered by SEIAA, Uttarakhand_ :
as per office memorandum dated 18" May, 2012 Tssued, by Ministry of Environment & Forests, Govt of india.
_ According to the proposal; the total mine lease atea is*2.048 Ha and located in privale land in KhasraiNo -
'300,301,302,303,304 & 305 Vill- Bishanpur Jhardd (Ahtmaal), Tehsil & Dist- Haridwar. The propdsed
exiracticn/mine site is a part of river bed of Ganga rlver The proposal was considered for 'lppralsal by the State
Level Expert Appraisal Co:nmittes (SEAC) in it's meeting dated 05.10.2013. Based ol the information submitted
_ in Form - 1, Pre Feasibility Repert and Environment luanagemont Plan, the proposal has been.placed by SEAC
under screening category B2. The proposal does nhot feqlire pubhc consultation and EIA report Further the

- proposal-does not require any kind of rehabilitation and tesettlement.
" 2- Based on the recommendahon of SEAC, tha State: Envtronmentlmpact Assassment Ahthonty (SEIAA) ,

" examined the proposal in'its meeting dated 19.10.2013. After fhicrough deliberation and examinirg ll aspects of
. environmentat safeguards as indicated by the SEAC, ynuf-propasal Is hereby accorded Env.ronmental Clt;arapce

- subjeat-to fulfilment/complianes-6f thie following conditions -

-1) Legal $tatus of the mining lease area shall rerh;:lr\ unchanged and the Enwronmental Clearance is bemg '

granted only for'the lease penod The mmed I élarea #ball not be used for any purpoge othcr than that - .
|' i i v

. specified in the praposal.

" 2) +In-céde of flash flood and fi ver changing rts m an erlﬁq%ume then fresh proposal has ln be submltted RIRRERE
i ‘ A

“for grant of Envnronmental Clearance. - i:_ P d
) The project propone'tt shall formulate a transpa bnl and ufibiased procedure for engagemtent of labotirere

for sustdinable extraction of the minor minerals from the mmlng lease area.

The boundary of the mined lease area shall be demarcated on ground by erectmg pillars, each ln.,cnbn(, ‘
with its serial number; DGPS coordinales, forward and back bearing, and distance from adjoin pillars etc.
“This démarcation will be ensured by the Revenue Deparimsnt. A bench mark will be establls‘ted to monitor

)

depth of the mining.
Extraction of minor mmerals shall be restncted fo (mddle half of the ‘width of river bed/mining ‘site after

"léaving intact the orie- -fourth of width of the river bed/mining site along its each bank. Breaking of boulders
shall hot be permltted in the mining lease area.

The collection of minor minerals during -a working $éason shall stan from centre of the rlver/mlnmg sile
Width and shall gradually extend to the boundary of the permissible area so as to ensure maintenance of, -
river geometry. The maximum permissible depth for colleation of minor minerals at centre of the riva r/m ntnq
site width shall be fixed at 1.5 meter or up to ground water level whichever is less. s -
Extractnon of minor mineral shall ‘be permissible, from. 1 October of every year 1o 18" Jung cf the
subsequent year or onget of monsoon hichever |s eaxl]er It shal be ensured tha: ro mining activity is

: ;
6)

7
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)" The mining work shall be excluslvely manual No mechanlcal work or dnltrnglblastlng should be Involved at
-, any.stage. Minor minerals shall be collected manually by using hand fools and use of explosives and hea\/y
" machinéries for breaking/collection ot minor minerals afe stddly prohlbtted The use of J C.B,for mtntng is
i slrictly prohtbtted : ’

+10) The-collection time of river bed materials. (RBM) shau b from aun rise lo sun-set
11) The project proponent shall strlctly adhere to the noms of Transport Department in refraining frofn use-of

loading of vehicles as per standard norms. of Centrpl Government/State Government/Hoa'ble Courts trom

~ time to time. .

— 12) There shall be no labour camp in the mining-lease; ared-forfhe labpur engaged in collectton fif the minor

-Hilnerals. The labour engaged I ¢allection/extraction wdtk sha'] be ptovrded free fuel wood/atterdate sourge.
of energy lo avoid any pressure on adjoining forest tand N
1 3) ‘the project proponent shall ensure - that maxrmum Intal lahour be engaged and hence employment :
* opportunity provrded The project proponent shall follow all sé[ety measures for labour force angaged in
- accordance with respected Acts/Rules. "~ -
“14) Tho project proponent shall prepare the plan of mmmg in confot‘rhlty with the mine lease conditlons and ltte :
Rules prescribed in this.regard thereby clearly deltnealtng the No Work Zone in the mlne lease ateai.e. the:
. distance from the bank of river/mine site to be left un-wofked (Non mrnmg area) distance frorn the brlcges
el -
" 45) The 8 project proponent shall underiake adequale sateguard méaaures dunng extractron of rJver fed ma!er]at
and ensure that due to this activity the hydro-geotogroal regime: i the surroundmg area-are niot affected. '
16) The proteot proponent shall ensure refraining from leqvtng *behind clothes personal belongings of labiopy
engaged, pelytnene, plastic bottles, carton etc or any. other sbhrt Viaste in work site at ﬁe md of worklné
- season.

" 17) The project proponent stiall provide protectNe respiratoly deVlop‘s to viorkers wo‘rkrng tn'dusty areas and’
they shall also.be provided with adeguate training. and informatigh on safety and health aspects.- Periodical
medical examination of ttie workers engaged in he pigject shall be carried out and records maintained.

18) Pro]ect proponents shall” submit Eﬁ%t ell-m nrtohng repolt, indicating status ot complranoe to the

. conditions sfipulated in the approval, to the SEIAA.
.19). The' project -proponent shall ensure compliance totprovrsmrrs ofthe all Atts, Rules, Reguléﬂons and’
Buldelines, for:the time being in force, as applicable to g protept .

#0) Link Road from mining slte to main Road shall be mamtatned by the. pro]ect—proponent

.. 21) The topsoil if any shall be stalked at earmarked site only. It shall b used for reclamation. ,

22) Mineral-handling, Ioadmg and unloading areas rnctud]n all the }ransfer points should have effiplent dust :

~gontrol arrangements. These should be properly marntalﬂed & opBlated. .

23) Effective safeguard measures, such as regular water sp nkling shall be carried out in critical areas prone to
air pollution and having high levels of particulate matter'such as loading and unloading point and gll transfer” -
polnts. Extensive water sprinkling shall be carried out on haul roadls. it should be ensured-that thg Ambient
Air Quality parameters conform to the riérms prescrlbed by the Central Pollutron Controt Board in this
regard.

- 24) Prgject proponent shall ensure site Specrﬁc River trainirig works, plantatrons voluntary work if necgssary. . .

- \25) If the area falls within 10 kmi radial distance from National Park/Sanctuary, then f pnor approval from Natlonal -
Board of Wild Life Is required before work startup. - .

28) The Authority reserves the right to add additional safegliatd measures subsequently if fourd nBCessary

* and to take action including revoking of the. envrronment olearance under the provisions ‘of the Environment -

protection act 1986 to effecttve |mp|ementatron of the suggested safeguard measures in a ttmﬂ bound andv '

sattsfactory manner.
27) A copy of the clearance' letter shall be sent by the proponent to concemed Panchayat 7|lla Parishad /

| N Municlpal Corporation, Urban local body and ‘the: local NGO, if any, trom whom suggesttons. ‘
@«&'\ ‘representations, if any, were received while-processing thé proposal. . ‘

-

"polluting and less fuel efficient vehicles for transport[ng extrgoted minor minerals. There shafl be no- quer . - -



3 g Broponent should advertise In at least two local Néwspapers wiﬂely circulated in the region, one
Theall be in the vemacular language informiing fhat tho project has been accorded apvironmental
“.of and coples of clearance -letters are available il the -office of SEIAA," Uttardkhand. The

isiement should be made within 7 days from the day of issue of the clearance letter.

55 mining policy by the State Government of Uttarakhand, as may be applicable to this project.
@ appeal against this Environment Clearance shall Jie with the National Green Tribunal, if preferred, within
Rdineriod of 30 days as prescribed under section of the National Green Tribunal Act, 2010. :
this Environmental Clearance is transferred then fre'sh Environment Clearance is to be obtained under EIA
gnolification: dated 14.09.2006. However,"no ‘activily shal| be undertaken till the Environment Elearance is
¥ tansferred In his name and he is lawfully bound to Comply with the conditions of the Efivironmental
"% Clearance. R . R :
W 7 Specific Conditions:«( To be followed by Director Industry, Geology and Mining Unjt, Govt. of
8y Uttarakhand), = - o o s L

1) A sludy shall be carried out.at least over ina year fhiough mines anid geology 'depar’gment relating to

exceed the siltation to avold over exploitation ol Inineral, Which may adversely affect the dynamics of .

© " river. A copy of said study report shall be submilted lo the fegional office.of thé Ministry of Efvironment -
* - and Forest Lucknow and SEIAA, Uttarakhand: S oL LT

") The Geplogy and Mining unit of Industry Departitierit shall énsure site spécific river training works &t the
- work slle fo ensure bank protection: Mining dlef)a’fjment khould ensure thet a Corpus fund for_this.
S0 - purpoge will be set up and képt atthe disposal of Disrict ﬁqgigistraté. AL A .
-3) : The Bedlogy. and Mining. unit -of Industry Depattment Shel idértiy “ah-agency for Tequfariperiodical
! rmionitoring of quality of ground water-of gxisting harid pumigs and tube wells in the vicinity of the-mining
Y 4) "Digital processing of the-entire lease area using Himiote $ensing technique shoyld be dond by:3&0lbgy.
and-Mining department regularly once in three Yeafrs for- frjonitoring the phénge of river course, if ény '
and réport should-be submitted to the Ministry of Efvironment and Forests, Regional office &t Luckriow .

and SEIAA, Qtt.arakhand.
C (AR Sinha)
Member Sgeretary:

\)r{ " 4{276 /2013 dated- as above S
Copy for informafion and necessary action to- S
1) Bécretary, Environment, Forests and Environmenf, D30 complex, New Delhi.
2) Principal Secretary, Envirorimenit and Forests, Govaffiment of Uttarakhand, Dehradun. .
:5) Ditector, Regional office (Central) MOEF, 5" floor, Kengiriya BHawan, Sector-H Aliganj, Lucknow,
4) Principal Chief Conservator of Forests (Wildlife)/ Chilef Wild Llfé'}_)‘!arden. Dehradun. o
5) District Magistrate, Harldwar. L o
6) “Director, Industry, Geology and Mining Unit , Govl. of Uttarekhand. The unit shall comiply the ‘Specific
Conditions and submit the.report to SEIAA Bttarakhand. e '
7) Divisional Forest Officer, Haridwar. - .

8) QGuard File. L ' T N ,
. S o R (A.R, Sinha)

© Member Secretary

IAA Uttarakhand ressrves the right to withdraw the Environmentat Cledrance subject ta any chénge '

gis -

replerilsment of the mineral so as lo ensure thal the glantity of minerd to be rémoved does mot . .
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B

o ——— State Level Environment Impact Assessment Authority, Ajabpur Kala, Mothorowala Road,

Dehradun , Uttarakhand.
(Constityted by Ministry of Environment and Forests Government of India.)
| No 339 1(rep2014
Dated 2 December, 2014 '\\

- To, :
Shri Ramesh Chandra Arora,
41/, Ballupur Road,
Dehradun.
Sub.’ Env-ironmental Clearance under 'EIA -notification dated 14.09.2006 for Picking of Sand,
~ Bajri, and Boulders in Khasra No-300,301,302,303,304 & 305 at Viilage-Bishanpur‘Jharda
(Ahtmaal), Tehsil & District-Haridwar: : ‘ :
Sir, 7

Please take reference of this office letter No ﬁ;é—1(2?6)2013 Dated 21¢ October, 2013 by which EG
~ was granted to your project, Agai_n it was suspended orLthe basis of the report of District Magistrate Haridwar
vide this office speaking order 'No. 340/SEIAA Dated 6.6.2014. The Authority “ again examined your

representation dated 25.11.2014 “along with report of| Local Commissioner nominated by National Green
Tribunal, New Delhi, ‘ ' : :

2. After careful consideration of your representation & above report the Authority decided to revoke the
E.C for your project in the view of larger Public interest &nd local employment generation. Your apﬁlication is
being allowed and you are advised-to follow the terms- & conditions laid by the Authority & not to repeat the
Violation of E.P Act, 1986 in future. :

8. This is subject to final order in M.A No- 2781214 (i original application No- 171/2013) which is under
litigation in National Green Tribunal, New Delhi. | .
n y . e - A

- %, ) - (AR, Sinha)

. A B L N ] i B 5 -~ Member Secretary
No.- 1(276)/2013 dated- as above : -
Copy for information and necessary action to- ' - '
1) Secretary, Environment, Forests and Environment, Indira Paryavaran Bhawan, Aliganj, Jor Bagh Road, 31

Floor, Vayu Wing, New Delhi. ' ' '

2) Principal Secretary, Environmient and Forests, Government of Uttarakhand, Dehradun. -

APCCF, Regional officer(Central) MOEF, Pearson Road, F.R.| Campus, Dehradun.

Principal Chief Conservator of Forests (Wildlife)/ Chief Wild Life Warden, Dehradun,

District Magistrate, Haridwar. ‘

Director, Industry, Gfaology and Mining Unit, Govt. of Uttarakhand. The unit shall comply the Specific

. Conditions and submit the report to SEIAA Uttarakhand.
7) Divisional'Forest Officer, Haridwar, =l 3
8) MembefSe;:retary, UEPPCB, Dehradun.

9) Guard File,

L2 Eh heel

(A.R. Sinha)
Member Secretary
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Annexure-5

State Lével Environment Impact Assessment Authority, Ajabpur
Kala, Mothorowala Road, Dehradun , Uttarakhand. (Constituted by
Ministry of Environment and Forests Government of India.)

™ MAL. | ettor No: G2 ISEIAA
S
PAVAY N Dated: [ April 2014
To, | BT

Shri Ramesh Chandra Arora, ~ gREIR

41/6, Ballupur Road, -

Dehradun. !blt” ”(1

Sub- Environmental Clearance (suspended) under EIA notification dated
14.09.2006 for .Picking of sand, bajri and boulders in Khasra No -
300,301,302,303,304 & 305 Vill- Bishanpur Jharda (Ahtmaal), Tehsil &
Dist- Haridwar. ' ,

‘Ref- Your application dated 12.03.2014

Dear Sir,
Kindly note with reference to above mentioned reference that based on
“informatiomfurmished by DFO, Haridwar by his Letter No-3895/2-3 dated 1%t April 2014
and also Director, Rajaji National Park by his Letter No-2097/12-1 dated 7" April 2014,
it has been established that your mine site is not located within 10 Km radial distance
fromi the boundary of Rajaji National Park. Hence this Authority revokes it's earlier
speaking Order No. 68/SEIAA dated 14" March 2014 subject to following conditions:-
1. There shall be strict compliance of all conditions imposed in EC Letter No. 178-
1(276)/2013 dated 21% October, 2013, issued by this Authority.
2. Directions/Instructions issued by Government of India and State Government in

this matter shall be strictly complied. _ ‘ %&@M
| (AR. Sinha)

¢ Member Secretary

Copy to following for information and necessary action:- . .
1. Secretary, Ministry of Environment and Forests, CGO Complex, New Delhi.
2. Shri Y.K. Singh Chauhan, Chief Conservator of Forests (Central) Regional
Office, Lucknow.
3. Principal Secretary Environment and Forests, Government of Uttarakhand.
4. PCCF (Wildlife)/Chie* Wildlife Warden, Uttarakhand. ’
5
6

. Director Mining & Geology Department, Government of Uttarakhand.
istrict Magistrate, Haridwar.

. Divisional Forest Officer, Haridwar,
8. Swami Brahmchari Cayanand, Matri Sadan, Jagjeetpur, Kankhal, Haridwar.

a- Guasd Re - Q G Lﬁ
(

(A.R. Sinha)
¢ Member Secretary
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State Level Environment Impact Ass
Road, Dehradun , Uttarakhand.

Annexure 6
essment Authority, Ajabpur Kala, Mothorowala

(Constituted by Ministry of Environment and Forests, Government of India.)

No-.5(-7. 1(454)2014

..H Tol //
A4 Dated 2 / January, 2014

Sub-  Environmental Clearance under EIAn

Sir,

The proposed activity has been listed in schedule 1(a) of the E
being less than 5 ha, hence grant of environmental clearance is being consi
office memorandum dated 18" May, 2012 issued by Ministry of Environmen
to the proposal, the total mine lease area is 0.7775 Ha and loca
Vill-Bishanpur Jharda, Tehsil and Dist-Haridwar:, which G.
Longitude: 78° 09’ 15.9°E. The proposed extraction/mine site is a part of river bed of Ganga rive
was considered for appraisal by the State Level Expert Appraisa
18.01.2014. Based on the information submitted In Form - 1,
Management Plan, the proposal has been placed by SEAC under screening category B2. The
require public consultation and EIA report. Further the proposa

Shri Rajendra Kumar S/o Shri Mahendra Pal,
Address-Roshanabad, Tehsil and Dist-Harldwar.

otification deted 14.09.2006 for Picking of sand, bajri and

boulders in Kh No-183,184 &185, Vill-Bishanpur Jharda, Tehsil and Dist-Haridwar.

11.1.2014 regarding above mentioned subject.
IA Notification 2006 and the mine lease area
dered by SEIAA, Uttarakhand as per
t & Forests, Gowvt of India. According
ted in private land in Kh No-183,184 & 185,
P.S coordinates are - Latitude:)29°50'39.8.'N
r. The proposal
| Committee (SEAC) in it's meeting dated
Pre Feasibility Report and Environment
proposal does not

| does not require any kind of rehabilitation and

Kindly take reference to your application/proposal datéd

reseftlement.

9
examined the proposal in its mee
environmental safeguards as indicated by the SEAC, your proposa

— Based on-the recommendaltien-of SEAC, the State Environment Impact Assessment Authority (SEIAA)
ting dated 30.01.2014 After thorough deliberation and examining all aspects of
lis hereby accorded Environmental Clearance s

subject to fuifilment/compliance of the following conditions - , r/
tal Clearance is being

1)

2)
3)

4)

3)

6)

Legal status of the mining lease area shall remain unchanged and the Environmen
granted only for the lease period. The mined lease area shall not be-used for any p
specified in the proposal.

Incase of flash flood and river changing its meandering course,
grant of Environmental Clearance.

The project proponent shall formuiate a transparent and unbiased
for sustainable extraction of the minor minerals from the mining lease area.

The boundary of the mined lease area shall be demarcated on ground by erecting pillars, each inscribed
with its serial number, DGPS coordinates, forward and back bearing, and distance {rom adjoin pillars etc.
This demarcation will be ensured by the Revenue Department. A bench mark shall be established to

monitor depth of the mining.

Extraction of minor miinerals
leaving intact the one-fourth
shall not be permitted in the mining lease area.’

The collection of minor minerals during a working season s
width and shall gradual'ly extend to the boundary of the permissible area so as to
river geometry. The maximum permissible depth for collection of minor minerals at centre of the river/mining

urpose other tharr that
then fresh proposal has to be submitted for

procedure for engagement of labeurers

shall be restricted to middle half of the width of river bed/mining site after
of width of the river bed/mining site along its each bank. Breaking of boulders

hall start from centre of the river/mining site
ensure maintenance of

_site width shall be fixed at 1.5 meter or up to ground water level whichever is less.

T8 October of every year lo 15" June of the subsequent year

Extraction of minor mineral is permitted from
tivity is carried out during the

or onset of monsoon whichever is earlier. It shal be ensured that no mining ac
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ot T i T SERC el Bt - -

monsoon season, Workers should be advised and prolected agains! Nash flood during 1% June to 157 June
and 1% Oct to 31* Oct during which there may be ralns in the hills,

' 8) The project proponent has to regulate and maintain record of the quantity of minor minerals extracted

during a season. Tha monitoring shall ba ensured by Mines DepartmentDistrict Administration from ime lo
time.

8) The mining work shall be exclusively manual. No mechanical work or drilling/blasting should be involved at
any stage. Minor minerals shall be collecled manually by using hand tools and use of explasives and heavy
machineries for breaking/collection of minor minerals are slrictly prohibited. The use of J.C.B. for mining is
strictly prohibited. W

10) The collection time of river bed materials (RBM) shall be from sun-fise to sun-sel,

11) The project proponent shall strictly adhere to the noms of Transport Department in refralning from use of
polluting and less fuel efficient vehicles for transporting extracled minor minerals. There shall be no over
loading of vehicles as per standard nohms of Cenlrat GovernmenUSlate GovemmentHon'ble Courts from
time to time. :

12) There shall be no labour camp in the mining lease area for the iabour engaged in collection of the minor
minerals. The labour engaged in collection/extraction work shall be provided free fuel wood/alternale source .
of energy to avoid any pressure on adjoining fores land. :

13) The project proponent. shall ensure hat maximum local labour be engaged -and hence gmployment
opportunity provided. The project proponent shall follow all safety measures for labour force engaged in
accordance with respected Acts/Rules. .

14) The project proponent shall prepare the plan of mining in conformity with the mine lease conditions and the
Rules prescribed in this regard thereby clearly delinealing the No Work Zone in the mine lease area i.e. the
distarice from the bank of river/mine sité to be |eﬂ un-worked (Non mining area), dlstance from the bndges
etc.

MEEPOLRRIS || Ihemjectpmponenuballundedake adequate safeguard measures during extrattion of river bed malerial

and-ensure that due to this activity the hydro-geological regime of the surrounding area are not affected.

16) The project proponent shall ensure refraining from leawng ‘behind ¢lothes, pérsonal belongings of labour
engaged, polythene, plastic bottles, carton etc or any other solid Waste in work site' at the end of working
season. TR

17) The project proponent shall prowde protective resplratory devices.to workers workmg In dusty areas and
they shall also be provided with adequate training and information on safety and health aspecls. Periodical
medical examination of the workers engaged in the project shall be carried out and records maintained.

18) Project proponents shall submit half-yearly self-monitoring report, indicating status of compliance to the
conditions stipulated in the approval, to the SEIAA.

19) The project proponent shall ensure compliance to provisions of the alf Acts, Rules, Regulations and

Guidelines, for the time being in force, as applicable to the project.
\20) Link Road from mining site to main Road shall be maintained by the project-proponent.
21) The topsoil if any shall be stalked at earmarked sile only. It shall be used for reclamation.

- 22) Mineral handling, loading and unloading areas including all the lra‘nsfer,points should have efficient dust

control arrangements. These should be properly maintained & operated.

23) Effective safeguard measures, such as regulaf water sprinkling shall be carried out in critical areas prone to
air pollution and having high levels of particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. it should be ensured that the Amblent

* Air Quality parameters conform to the norms prescribed by the Central ‘Pollution Gontrol-Board fn this
regard.

24) Project proponent shall ensure site Specific River training works, plantations, voluntary work if necessary.

25) The Authority reserves the right to add additional safeguard measures subsequently, if found necessary
and to take action including revoking of the environment clearance under the provisions of the Environment
protection act 1986 to effective implementation of the suggested safeguard. measures In : a time bound and
salisfactory manner.

26) A copy of the clearance letter shall be sent by the proponent to concerned Panchayal Zilla Parishad /
Municipal Corporation, Urban local body .and the local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal.

APl



transferred in his name and he js lawfully bound to Comply with the conditions of the Environmental

. Specific Conditions:-( To be followsd by Director Industry, Geology and Mining Unit .Go‘vt. of

Uttarakhandz.

2) The Geology and Minmg‘ unit of Industry Department shali ensure site-specific 'rivertr’ainlng\wwks atthe
work site to ensure bank protection.’ Mining department should énsure thaf a Corpus fund for this
Purpose will be set up and kept at the disposa of District Maglstrate, . T

3) The Geology and Mining unit of Industry Department shall identify an agency for regular/periodical

monitoring of quality of ground water of existing hand pumps and tube wells in the vicinity of the mining

site, -

; .
J \(L\.R. Sinha)
Member Secretary

!

No..  1(454)/2014 dated- as above

Copy for Information and necessary action to- _
1) Secretary, Environment, Forests and Environment, CGO complex, New Delhl,

2) Principal Secretary, Environment and Forests, Government of Uttarakhand, Dehradun, ,
3) Director, Regional office (Central) MOEF, 5® floor, Kendriya Bhawan, Sector-H Aliganj, Lucknow,
4)  Princlpal Chief Conservalor of Forests (Wildife)/ Chief Wild Life Warden, Dehradun.
9) District Magistrate, Harldwar., A '
6) Director, Industry, Geology and Mining Unlt , Gowt. of
Conditions and submit the report to SEIAA Uttarakhand.
7) Divisional Forest Officer, Haridwar Forest Divislon Harldwar, -
8) Guard File. . . | /
- (A.R. Sinha)
Member Secretary

Uttarakhand. The unit shall comply the Specific
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B Annexure-/

'tnte\ “avel Environment Impact Assessment Authomy, Ajabpur -Kala, Mothorowala Road,
Dehradun , Uttarakhand.
(Constituted by Ministry of Environment and Forests Government of Indla.)
No S O A(dseyia
Yo Dated s December, 2014

"‘

Shri Rajendra Kumar Slo Shri Mahendra Pal,
Address-Roshanabad,
Tehsll & Dlstrlct-Harldwar

Sub-  Environmental Clearance under EIA notification dated 14.09.2006 for Picking of Sand, Bajri, and
Boulders in Khasra No-183, 184 & 185 at Village-Bishanpur Jharda, Tehsll &, District-Haridwar

Sir,

Please take neferanoe of this officet Ietter No 367-1-(454)2013 Dated 31% January, 2014 by which £C
was granted {o your project. Again it was suspended on the basis of the report of District Magistrate Haridwar
vide this office ‘'speaking order No. 340/SEIAA Dated 6.6.2034. The Authority again examined your
representation dated 25.11.2014 along with report of Local Commnssnoner nominated by National Green

Tribunal, New Delhi.

2. After careful consideration of your representatlon & above report the Authority decided to revoke the '
E.C for your project in the view of larger Public interest.and local employment generation. Your- application is ’
being allowed and you are advised to follow the terms & conditions laid by the Authonty & not to repeat the _

Violation of E.P. Act, 1986 in future..

3. - This is subject to final order in M. A No- 278/214 (In origlnal application No- 171/2013) which is under »
~Tigation n Natio ‘IGreenT‘buna[ New Delhi. . : 1 St
| ' (AR. Sinha) '

Member Secretary

& e

.
2 St v
"4 No.- 1(454)/2014 dated- as above

Copy for information and necessary action fo-

1) Secretary, Environment, Forests and Environment, Indira Paryavaran Bhawan, Aliganj, Jor Bagh Road, 3

Floor, Vayu Wing, New Delhi.
2) Principal Secretary, Environment and Forests, Govemment of Uttarakhand, Dehradun.

3) APCCF, Regional office (Central) MOEF, Pearson Road, FRICampus, Dehradun
4) Pnncnpal Chief Consetvator of Forests (Wildlife)/ Chlef Wild Life Warden, Dehradun.

5) District Magistrate, Haridwar.
6) Director, Industry, Geology and Mining Unit, Govt. of Uttarakhand. The unit shall comply the Specmc

Conditions and submif'the report to SEIAA Uttarakhand

7) Divisional Forest Officer, Haridwar. . : : S | .I
8) Member Secretary, UEPPCB, Dehradun. _ : -

9) Guard File.

R

(A.R. Sinha)
Member Secretary

- IE—— |
— - N

e e —— ) l “J‘-
- i
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”‘.’f : Annexure-8

State Level Environment Impact Assessent Authority, Ajsbpur Kala, Mothorowala

Road. Dehradun, Uttarakand.
{Coustituted by Ministry of Environment and Forests Government of India)

N No.801-A/1(276)/2014
Date §. December, 2014.

" To. .
Shri Rajendra Kumur S/o Shri Mahendra Pal.
. Address-Roshanabad, : '
Tehsil & District-Haridwar. ' ' ‘
Sub- Environment Clcarance under ELA notification dated 14.09.2006 for Picking of
Sanad, Bajri, and Boulders in Khasra No. 183, 184 & 185 at Village-Bishanpur
Jharda Tehsil & District- Haridwar: : '
- Sir. ~ ' : o
Please take reference of this office letter No. 367-1-{454)2013 Dated 31 * Junuary
2014 by which BC was granted to your project, It was suspended on the basis of the report of
Pistrict Magistrate Haridwar vide this office speaking order No 340/SEIAA Dated 6.6.2014.
The Authority exemined your represeniation dated 25.11.2014 along with report of local
(ommissioner norminated by National Green Tribunal, New Delhi.

-2 — Afler careful _congideration of your representation & above repott the Authority
decided to revoke the suspension of E.C. for your project inthe view Iarger Public interest
and locul employment generation, Your application is befng atlowed and you are advised to
fullow the terms & conditions lald by the Authority & not to repeat the Violation of E.P Act,
TA8A in furure. ' : :

3, This is subject to final order in M.A. No. 278214 (in original application No.

1712013 which is under litipation in National Green Tribunal, New Delhi.
4. This letter cancels pervious letter No. ECO/1 (45472014 dated, Dee, 2. 2014,

R, 42

P O
a2 2 S

No. _1{454)/2014 dated as above,
Copv for information and nécessary getion {0,
Iy Becretary. Environment, Forersts and Environment, lndira Paryavarsn Bhawan,
Aliganj, Jotr Bagh Road, 3rd Flgor, Vayu Wing. New Delhi, :
R4 Principal Secretary. Envireument and Forests, Government of Utlarakhand.
Dehradun. ' . : ‘
1) APCCT. Regional office {Centraly MOEF, Pearson Road, F.R 1 Campus. Dohradun,
4y . Principai Chief Conservator of Forests { Wildlife) Chier Wiid Life Warden Deliragun.
31 District Magistrate, Haridwar. 4 :
G) Director, Industry, Geology and Mining Unil. Govt. of Uttrekhand. The tmit shall
- comply the Specific Conditions and submit the report 10 SEIAA Uttrakhnd.
-7 Divisional Forest Officer. Hardwar,
3) Member Secretary, UEPPUB. Dehradim,
M - Guard File, - A

{A.R. Sinha)
Memhber Secretary.

]
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Annexure-9
BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 40 of 201&

I _THE MATTER OF:
Sandeep Kumar Vs. MoEF & Qre.

CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HONELE MR. JUSTICE S.P. WANGDI, JUDICIA.L MEMBER
HON’ELE DR. NAGIN NANDA, EXPERT MEMEER

Present: Applicant ; Mr. Kapil Joshi, Mr. Faizi Saif and Mr. Chitral
Gambhir, Advs.
Respondent No. 1: Dr. Abhishek Atrey Adv. for MoEF
Respondent No. 5 : : Mrz. Mukesh Verma, Adv.
. Mr. Rahul Verma, Adv, 4
Respondent nos. 6&7: Mr. Ajay Marwah, Mr. Mool Singh and M%;garah
Singh, Adve. e

Orders of the Tribunal

Uttarakhand to determine the

compensation pavable for the ﬂlega%-
Respondent No 6 — Mr. Ramrshchandra“ Arora and

RespondentNo 7~ Mr. Ra_,endra K.,zmd.r
&

3 d i
It Zg‘s ‘g’t‘ﬁ?d By lea_med counss'l for f{I

i Uttdrakhand that said Menber: are nog

\-.‘,

Gom etent to
*&‘3 5

»

agamst reasonable fee

The Forest Rcsearch Institute may give its Report
within one month of the State of Uttarakhand approaching
the said Institute. The State of Uttarakhand may
thereafter take further steps as already directed and file a
compliance report within three months thereafter,

The State of Uttarakhand will pay the fee

determined by the Forest Research Institute for the task
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SR

Item No.
13

7
July 25,
2018
A

executed by it.

List again on first Monday of April, 2019, as prayed.

S SO S oD . .
(Adarsh.Kumar Goel)
[

............. AR DRI 1
(S.P. Wangdi)

BRI L
(Dr. Nagin Nanda) ¢ ; :
i . 25.07.2018
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faa vieR uvey,
fevr® / 3y, fod wfafd,
W U4 GHaH 3o,
JET I RIS,
SERI |

it X1ge i,
AR TR,
0 ¥ U feeget /
0 ST AR, g fQee |
RET: /F0TA0ST0EI0 / §R0 / H0@M080 / 2016 feTia®: R, 2016
[ELD 0 R I T §RT A 3ATaGT H0 40 3% 2015 HY FAR G I H (31D 06.07.2016 I
UIRT SATQ Bl AUIEH H AT YR R 2 ARG T & b T & T 4 |

RIS,

IRIT A5 & T § Fad oM & fb /0 e P9 (G gRT e |0 40 3iH 2015

HdY AR M I H fAI® 0607.2016 B URG AW & THR § I & dRTAd ¥ wq=n 1766/ V-
1/08-Re /2015, @ 21 TawR, 2016 & §RT M=ITAR AR &1 T64 fobam T —

1. Fus, yi@ vd GiNed $arE, SE e SRS |

2. oW WfYd, STRIEVS TAMGRY WREVT Ud Yol a3 a1s |

3. Rrenfrer, ERgR |
2- A0 A I O §RT H 3MMae W0 40 3% 2015 WU HAR M I (THOTO 0 101 i
2015, THOTO0 162 3iTH 2015 TG THOTO 0 239 AT 2015) H f&Tid 06.07.2016 dI 7+ < WIRA fobd T —

We have heard the Learned Counsel appearing for parties. Vide our order dated 22" April, 2015 it has
been specifically recorded that the area in question have been withdrawn from mining operation and thus no

mining activity would be permitted. The continuing cause of action in favour of the Applicant does not survive,
after passing of such notification. The Learned Counsel appearing for Applicant submits that it is an admitted case
of typical illegal mining. According to him while relying upon Form MM-11 issued in favour of the Respondent No.
6 and 7, compensation for illegal mining be imposed against the respondents for more than 2 and 1 Crore
respectively. Apparently the illegal mining had been carried on. In fact it is not even disputed on behalf of the
States Government. Concerned Respondent No. 6 & 7 would be liable to pay environmental compensation.

Consequently we direct the Committee consisting of Director Mines, State of Uttarakhand, Member
Secretary, Uttarakhand Pollution Control Board and District Magistrate, Haridwar to hear the Applicant and will
consider the documents on subject placed on record. They would hear the Respondent No. 6 & 7 and opportunity
be given to them to reply to the allegation mad while referring to the records of the Government. The said
committee will determine the environmental compensation payable for illegal mining as well as on account of
environmental degradation. The compensation so determined shall be recovered from the Respondent No. 6 & 7.

The report of compliance should be submitted by the Committee within 8 weeks from today.

With the above direction Original Application No. 40 of 2015 stands disposed of. No order as to cost.
3- 0 IR §RT UIRG AU & AR H Qi 23112016 I AR R Garg @l T | o Garg
4 Tfod wffd gRT FoR forar a1 & wfdard) d@-6 vd 7 & @A Ucel &3 B aq9H | e MR fGar §m
3R g@! FRfa THOTHO—11 T TR fohar W o UeehIR®l gRT @4 Ucel (afad fil oM @ 1w ueer &3
I3 T X THOTHO—11 TIRI fehalm T 3fear =21 | AfE USChIR@I §RT Ueel MemeitRa 3fdy @@=+ fbar a1 & @
I WIGRY Bl TS Al BT Ao A | T 2 SU MtieN), ERER, SU Mewd, @, Fd@ U @NeH a1,
TYE ERER T4 Wew Wfud, TR Ud yeyur fRiEw 9 @ Wited fhar R f 9g vereia e aR e
AR U AR B Fax WA $ FHel TG HVT | 39 T § Ufraral Ga—6 U6 7 bl MR fear wn f q
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AT Ve WU UF B AEAH W UK PR Ghd & AR A Bl Ml TIod ARG Bl IRl FAarg § SUR B 7Y
Hfud fear o |
4— UITTA UeRV] & TR § Al WA 76 / WAT—-2016TH05N0E10 / 2016, fomi 09 feuwR, 2016 & gRIT
IFHTRdl WY FAR (Toiidhd SI16 §RT) Ud SHa AfSaadl 21 $fuad Al (§—H gR1) T Uiiard] §@—-6 W o<
IRIST Td Yfardl §@-7 IOl HAR Bl Qb 14122016 I A 400 Il UM fIeadH e, UoM q, B
HEAT-08, WeATCrd URWR, SERIGH H YRV &l GAdls & T H SURYA 8 & Gfod fosam T |
5— S FuiRa [ 14.12.2016 $ g8 G 4 Afedrbal U HAR WA /S0 U IuRe @
@Imm—s?ﬁwaﬁaﬁamvﬁaﬁﬂw —7 YOG HAR GITS | ARG  FHeT W IYRY |

Wwﬁﬁﬁmﬁﬂﬁmw%mqu—eQa?w'cﬁtrfﬁﬁ\—m@owo 1 @
gﬁmW@g&ﬁﬁWmvﬁwmgﬁrﬁaﬂwwsﬂwccmummﬁﬂinﬁﬁa@ﬂﬂ/wﬁg
QR &f BT e f fhar o |

dcpd | ufcardl qegi—6 Ud 7 gRT AU forlad UG (IR U3 o 14.12.2016) WA febar
g1 S Y T RIS §RT @A BRI WA & & Wil $ 30 v @1 fofied IRk Affd & F9e IR BR 1
fQTid  17.122016 T BT THI UG S Bl IR b T & | Wy Wed THOTHO—11 qbi bl BRI Uil JUcied
Tl B T R

sl RO FAR GRT AU URIAT U9 faFid 14122016 §RT 3@d &Rl M1 {6 wreil oo uer &
THOTHO—11 b I BIgehR Wil e Teel & & Yol 8| TRg THOUHO—11 I UK Tl b” Url & | ofck: reff ol foip
17122016 % 0 U WY AMAN & TGE URJd PR @1 S JFRM HGA T 2| Wy A THOQHO—11 I @
BRI Ui IUA Tel PR T § |

FifeThal s WaY HAR GRT A0 T3 e 13122016, Ol BRI § FAdg & IWN Qb
15122016 @ T B 2| U # Aiferwlrdl gRT UM AfVaaar & | 9§ fAid 09.122016 & @1 Td fedi®
10122016 & WhatsApp & wread @ & Tl Ga &1 Iooid BRI §U AG BREAT T © b [&A16 13.12.2016
Uq f3id 14.12.2016 B1 URATRS JaTied BRIGH H SRIAT & HRY Bl Fal od g0 Jarg o el [ FuiRa s
T IR foram T R |

3l IR FGReAfT DI R W g IR 8 fob 70 el I fge[el | Y1 4 Tfod |t
ERT ST AR IR BR8] ARG T AIE $1 T UG PR 8¢ ARY DA BN FL N |

A,

(R viaR o)
v /sy, Tfed wfafa |
Ui G/ HOTH0SI0E10 / ER0 / H0WM080 / 2016, TRfaiTeh |
faferf: I M, @, Yd T TFeH $HIE, UG ERER Bl 59 Mew & 9T 6 9 5 g i, o
TEIREd, /o A I ffeHa /0 Swad <Red, T3 ol 9 99@ RIUT &R GG |
ARG HRAR] TR BT HE N |

(AT viaR o)
v / Jene, fed afafa |



A0 T P ST §RT A STdSH 60 40 3ATH 2015 HaY FAR M WA H A6 06.07.2015 P YR AT Sl
SUTCH M —

A0 A P9 fCITe §RT 4 3Mae W0 40 3% 2015 WalU HAR M I (THOYO 0 101 i

2015, THOTO <0 162 3i% 2015 TG THOTO0 239 AT 2015)H faAI® 06.07.2016 B 1 ey WIRT f T —

We have heard the Learned Counsel appearing for parties. Vide our order dated 22nd April, 2015 it has been
specifically recorded that the area in question have been withdrawn from mining operation and thus no mining activity would
be permitted. The continuing cause of action in favour of the Applicant does not survive, after passing of such notification. The
Learned Counsel appearing for Applicant submits that it is an admitted case of typical illegal mining. According to him while
relying upon Form MM-11 issued in favour of the Respondent 0. 6 and 7, compensation for illegal mining be imposed against
the respondents for more than 2 and 1 Crore respectively. Apparently the illegal mining had been carried on. In fact it is not
even disputed on behalf of the States Government. Concerned Respondent No. 6 & 7 would be liable to pay environmental
compensation.

Consequently we direct the Committee consisting of Director Mines, State of Uttarakhand, Member Secretary,
Uttarakhand Pollution Control Board and District Magistrate, Haridwar to hear the Applicant and will consider the documents
on subject placed on record. They would hear the Respondent No. 6 & 7 and opportunity be given to them to reply to the
allegation made while referring to the records of the Government. The said committee will determine the environmental
compensation payable for illegal mining as well as on account of environmental degradation. The compensation so determined
shall be recovered from the Respondent No. 6 & 7

The report of compliance should be submitted by the Committee within 8 weeks from today.

With the above direction Original Application No. 40 of 2015 stands disposed of. No order as to cost.

- q0 KA I TG §RT A ATIST HO 40 AT 2015 FY FAR G A | &A1 06.07.2015 I
TRT AT & GIR § AN P BRI FU G 1766 /VII-1/08—Re /2015, fedid 21 FawR, 2016 & §WNI
TR affd @1 To T fhar @ -

1. 9w, yaw@ v@ afed 36E, ST Feued SR/ |
2. IS Wftd, ITRIETS TRV UeyvT a3 918 |
3. franfer, eRgR|

3- U YRVl & G H awgieifa e @ -

(I) viial d=a-6 41 W 9< RISl 3 @0 5 9RR I 3RISl, Marl 41/6 doeqR US SEIgH &
e, FoNI, Aok & @9 M Jee & T H fJaw i JaR @ -
1. URERY W& 898/ VII-1/167—1 /2010, f&id 21.062011 & §RT 03 a¥ &I @Y T IM
RS & &G ol Y & TERT AT 300, 301, 302, 303, 304 T 305 Bl Ihal 2,048
80 Y H TRV AT H 178—1(276) /2013, f&AE 21102013 UK FRA & SR SUEA
G veel Widd fhd WM @1 A U&H S TRl | T Yeel B UolleRvl e 15.01.2014 Bl
foha | I Wigd T U W SYHE Bl (BRI AT 58368 T Uiy, UCel SRRINI
2918400 /—(09 WM el #) vicay, ARG fhed W0 324267 /—Vd URR[[T H0 648534 /
fAeriRor fopm T | 39 UBR W @A yee @l 3y A 15.01.2014 W TG 14.01.2017 TH R |
2. UCCRIR® Bl M /T R PR og PRI NATSR], ERER R SRIRY &l 20 T,
2014 B TR fhdT TAT| USRS GRT ¥Widhd &3 ¥ dIe% U4 A (Wi &9 SR =1 &
HRY RTEer ERER & BRI T3 f3AI6 30 A3, 2014 $I BRI f&A6 20 T, 2014 B
fafiad i T | SR @1 Ueel e e feid 30 #3, 2014 & MR W W Wfed,
F0JME0V0 §RT T Uee &l TRV FFAf Bl &b 06.062014 & gRT Mafed fhar mr, fom
TH® 799 1/1(276) /2014, faTid  02.12.2014 & §RT 98Tt fhal TRIT| (Helvia—1, 2 3)
3. W WS B WIRY [ B I BM @ SWN (DR ERGR B QY 71,/FH
HEI0 / 201314, f3I® 30012015 & §RT @I BRI &R B AFAT Y& &I T |
4. UCCHR® gRT faHId 04032015 & §RT T YCel &F H Ol R 9§ oM & BRY @9 Ucel
< BN @ qa §
5. BRI MA@, ERER & oy AT 340 /@ WEI0 /2015, f&die 27 A, 2015 & NI
UCCHR® Pl T /M B S T A IS Bl T |
6. U7 UCCHR® R fid 03.04.2015 H IRAE Y W G PR 9= (64 W & T 4 TR
U e feifdd ywgd fbar |
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10.

1.

12.

(I1)

UCCHRE @I Yee & JBR ANGG fhed o1 6 O =g e 60 542 /@ WE0—2015,
fQTid 02 Ag, 2015 NI foha 77| W] UCCHIRG §RT IHRIT AN fhedi dl SRRIRT ST 8l
B T 8| (FelTp—4)

UCCIR® §RI IR ARG fhed o1 ddl Tw=ll Aifcd & Tl § Py Ik /HRY WE 1
T T IRY ST MY WET 207(1) / @I—-2015—16, GH1® 15 RARR, 2015  §RT UTIQ
T B 5 M aW=l ey A6 27 A, 2015 FRea foban 11| (Her=id-5)

0 TSR ERT ARV (TH0SN0EI0) GRT R | UIRG A< fAld 22122015 & uTe
UCCHIRE Bl A0 AL ERA <ITAMREaRvT (TH05M0E0) & RicR A9y ey wiRd 8 a& faei
AN G FR P gl 9 W T e FRe fear ) sed e @ 4§ BRI
fOreoer, ERER & UF AT 463 /@ WEl0-2016, i 19.04.2016 & ERI UCCHIR® I
fud feban 1| (Her—6)

UCCHRE &I AfCH |0 65/ THOTHO—11 /0050 / BRER / 2016—17, f&Ald 02 fR|wR, 2016 &
gRT fRIG &1 T 181 THOTHO—11 & gl @I [eRv Afed R 4 SUGE HRR oM &g
R fbar wn, forae e9 § yeemRe gRT frid @ T THoTHO—11 @ 181 B HI A I
foraRor 3R 7 & TANIET / SHWRINTYET § dRIfad # Suee e T § |(Sda-7)
Taael H 82 THOTHO—11 YRl W @1 T FERY @1 faxor Suerer 8| wd faeaRvIER 56383

e ST @ Fer @ R/ R | (Here—8)
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(1512014 9 139 feI® 01.05.14 | i 31.07.14 Teb— 11652 T
14.012015 Bl 56383 T
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21 21 THOYH0—11 i I fdaRvT 39T |
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14.012016 ®  IW
TP) By D
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ST O R, RO TR Y @ RMG Adad! g gRT S 3RIST T %0 10,96,000 / —(F0 &4
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. WARY HE&T 896 /VII-1/168— /2010, f&HId 21.062011 & ERI 03 I &I 3@y &g IM
fITFR SReT e deviidl d forel sRgR Reyd Aol 710 4@ & @aRT wwem 1833, 184 U4 185
Bl IBAT 07775 50 YA H IUGG T USeT 03 IY B @Y v Wipd [bd WM Bl A
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UFid 367—1(454) /2014, FEAIH 31.01.2014 & ERT IRV A U & TN | T Yeel &l
USieRYT Qi 07.03.2014 Bl T T | o ¥iepel W Uee W IS el Bl AT 22088
T Ufqay, yeer ORI 1104400 /—(09 WM fdai #) ufoay, M@ fded w0 122712/-vd
UfRfd W0 245424 /T MERVT fT TT| 9 UGR @A Uee @l @ fAid 07.032014 |
faTid 06.03.2017 TP & |

. UCCHR® Bl M /G BRI & 8] PRI NTier], SRgR gRT $RIQY f&Ai® 04 A,
2014 B TR fBAT TAT| YSCHIRS §RT Wi &3 | AR Ud AMe] [AWd @ BRI &R &
SRV TReR ERER & dRed U3 fRid 30 78, 2014 @ SRR foid 04 Wrd, 2014 B
(etfa fobam 7T | SWRITd T Ueel Hefwd ey faid 30 78, 2014 & AR W Hew Al
F0JMTE000 §RT T Uee &l TR A @I faih 06.062014 & gRT Mafed fbar mar, om
TAH 801 1(454) /2014, f&AI® 02.12.2014 & GRT &I foball 11| (Hel=1d—9)
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. UCCHIR® gRT YR U3l faHid 02032016 & §RT G Ucel qeldl fbdl W d1 SRR fobar T |
H0 I &RA WW (TH0SM0E10) ERT Wabxvr H WIRG A & 22122015 & U
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1- Joint demarcation of the lease area was done by multiple departments on 18-03-2015
after a violation letter was issued to all lease holders on 12-03-2015.
2- Anti Mining Vigilance Cell in its affidavit before the Hon’ble NGT, had also admitted that

the said mining site is located at plain area of river bed and due to rainfall depth of
mining could not be measured.

3- No illegal mining was carried out by the applicant at the site and had not violated order
dated 06-06-2014 and has followed all the rules and conditions in accordance with
environmental clearance.

4- Ambient air Sample Analysis data Report of Noida Testing Laboratories 17-11-2014 and
Ground water (HAND PUMP) report submitted along with written statement.

yfardl H@I—7 5 o FER gRT filed HF &1 I |8 FHNER @ —(Ged—16)
1- Joint demarcation of the lease area was done by multiple department on 19-03-2015 after a

violation letter was issued to all lease holders on 12-03-2015.

2- Anti Mining Vigilance Cell in its affidavit before the Hon’ble NGT, had also admitted that the
said mining site is located at plain area of river bed and due to rainfall depth of mining could
not be measured.

3- No illegal mining was carried out by the applicant at the site and had not violated order
dated 06-06-2014 and has followed all the rules and conditions in accordance with
environmental clearance.

4- Ambient air Sample Analysis data Report of Noida Testing Laboratories 20-11-2014 and
Ground water (HAND PUMP) report submitted along with written statement.
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el R i I 3iR S9! (i THoTH—11 &1 TKIEvT o 91 o Uec™Rel gRT @+ Ucel Maftad
fohd TN & UeETq USeT &3 H PI3 @ B THOUHO—11 NI febam T Sierar €| A UeeRIR@I §RT Ucel
(EFAITRIRT e T bl T © @ I WTRY Bl g & B Aol (bl T | §9 &g SU Ieliie,
ERER, SU FRU®, T, i« 6 WNFH I8, JUS SRR U4 9ew |iYd, AR Ud Jeuv PR 918
@ WG A T 6 a8 el MO aR AU R Uh AR @ 3R] W @ ane U e |
yfdarel Gea—6 Td 7 Bl MQfRi a1 T fob I ST ver Suer U @ ARIE | UK PR |ebdl & AR ATl
ﬁﬂﬁﬁ%ﬁﬂﬁ%ﬁﬂﬁgﬂﬁ@ﬁwﬁ%ﬁ%@ﬁ%ﬂmm|
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